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A /ORDER

Per Bench :

This is an appeal filed by the assessee against the order dated 13.6.2025
passed by Id JCIT(A)-3, Chennai in Appeal No.CIT(A), Bhubaneswar-
1/10162/2019-20 for the assessment year 2012-13.

2. Shri P.R.Mohanty,fs Id AR appeared for the assessee and Shri Vijaya
Singh, Id Sr DR appeared for the revenue.

3. It was submitted by Id AR that the assessee is in the business of real
estate. It was the submission that the return filed by the assessee came to be
processed and assessment came to be completed us.143(3) of the Act, in which
an addition of Rs.1,00,000/- has been made in respect of advertisement charges

paid to sister concern. It was the submission that the Assessing Officer had
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disallowed the same on the ground that it was not for business activity. It was
the submission that the assessee is not pressing this ground. In view of above,
this ground is dismissed.

4. In regard to next issue, it was the submission that this was against the
action of the Assessing Officer in making disallowance under the provisions of
section 40(a)(ia) of the Act in respect of non-deduction of TDS u/s.194-1 of the
Act on rent paid of Rs.2,40,000/-. It was the submission that the assessment
year involved is 2012-13 and in view of the fact that the amendment made by
the Finance Act (2) to section 40(a)(ia) of the Act, which stood as on date, the
disallowance is liable to restricted to 30%. For this proposition, Id AR relied on
the following decisions:

“1.  M/s. R.H. International vs ITO (ita No.6724/Del/2018) order dated

20.3.2019

2. Smt. Kanta Yadav vs ITO in ITA No0.6312/Del/2016 dated
12.5.2017.

5. We have considered the rival submissions. As the provisions of section

40(a)(ia) of the Act for the impugned assessment year, the disallowance is
restricted to 30% on the addition on account of non-deduction u/s.194-I stands
restricted on rent paid of Rs.2,40,000/-. This ground is partly allowed.

6. It was the further submission that there are other additions i.e. fuel &
maintenance expenses, repair & maintenance expenses, telephone, internet,
travelling & conveyance expenses and business promotion expenses. It was the
submission that all the disallowances were made on adhoc basis. It was the
submission that adhoc disallowance is not permissible under the income tax Act.

7. In reply, Id Sr DR supported the orders of lower authorities.
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8. We have considered the rival submissions. A perusal of the facts in the
present case clearly shows that the said expenses have been disallowed on
adhoc basis. The books of account have not been rejected, nor any specific
defects in the bills and vouchers have been recorded by the Assessing Officer.
This being so, as adhoc disallowance is not permissible under the Income Tax
Act, the addition made by the AO and confirmed by the Id CIT(A) in respect of
adhoc disallowances stands deleted.

9. In the result, appeal of the assessee stands partly allowed.

Order dictated and pronounced in the open court on 3/12/2025.
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